URT
WEST DrsTR?CFTMElyTOPOLlTAN MAGISTRATE
- . ] _i/\ AL - :
FIR No. 842/19 Presided py . Ms. D(Z]("\SILICﬁUET DELHI
PS . Nihal Vihar -CPIka Thakran
Us : 379734 |pc

State Vs, Nikpi
08.06.2020 ' umar

Pre .
sent : Ld. APp for the State,

Sh. K.p, Singh Ld. Counsel for applicant,

. NikhTiIhT(u::eim »bail application.has been filed on behalf of

. n the above mentioned case FIR wherein it is

submitted that applicant is in JC since 22.02.2020. It is further stated that

the accused is Innocent and falsely implicated in the present case. It is
further stated that investigation has been completed. It is further stated
that accused is doing private job and single livlihood. It is further submitted
that no purpose will be served by keeping the accused in JC. Hence,
present applications seeking bail of accused is filed.

Reply to this application was sought wherein it is mentioned
that the alleged recovery has been effected from the accused. It is further
mentioned that the accused is repeated offender and is involved in other
cases. With this prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial
custody, no recovery is to be effected from the applicant for which his
custody is required by the police. Considering the facts and circumstances
of the case, likely impact caused upon the career/future of accused
persons and likely time to be taken in completion of investigation and for

taking note of the fact that bail is a rule and jail is an exception, the

~

M) accused is admitted to bail subject to furnishing the personal bond and
(@ surety bond in the sum of Rs. 10,000/- with one surety in the like amount

subject to following conditions:-

0
gff;‘f;}/ L He will not tamper the evidence or intimidate any of the

withesses.

20
L .
bﬂ’/ 2. He shall co-operate into the investigation and will appear

before 10 and Court as and when required and directed.
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E'R NO. 332/29
S Rajouri Garden
Uls. 188 |pc

08.06.2020

< | _ moved by
This is an application for release of vehicle 1.€. R

'égistered owner Sunil.

Present:

Ld. APP for the State.

Applicant/ registered owner Sunil in person with Sh. p.N. Singh Id.
Counsel.

Document as to the ownership of E-Rickshaw shown. Name of
Owner is also mentioned in reply. '

Report perused. As per report filed by the 10, state has no objection
in releasing the vehicle.

In view of the directions given by the Honble Supreme Court in case 1
titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat,AIR 2003 SC 638 and
Honble High Court in case titled as Manjit Singh Vs. State in Crl. M.C.No.
4485/2013 dated 10.09.2014, the vehicle in question be released to the
applicant / registered owner of vehicle on furnishing indemnity bond in the sum of
Rs. 20.000/-. 10 is directed to prepare a detailed panchnama and shall also take

the photographs of the vehicle from all the angles which shall be countersigned by

the complainant as well as by the accused and the person to whom the vehicle is
released. The said panchnama alongwith photographs shall be filed alongwith the
chargesheet.

However, it is observed that during the prevailing time i.e. spread of
COVID-19 it is necessary to curb the spread of corona and social distancing
norms are to be adhered but large number of vehicles are being seized for the
violation of lockdown and therefore it is relevant to note that the provisions U/s
102 CrPC which authorize police officials also to release the vehicle. Section
102(3) Cr.PC read as under:

“ Every police official acting under sub Section (1) of Section102
shall forthwith report the seizure to Magistrate having jurisdiction and where the
property seized is such that it cannot be conveniently transported to the Court or
where there is difficulty in securing proper accommodation for the custody of such
property or where the continued detention of property in police custody may not
be considered necessary for the purpose of investigation he may give custody
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0 any

Peérs .

prOper[y before the CO’7 s executing a Bond undertaking to produce the
ourt as to disposal of the same."

Althoy
release of cq; gh the pParty would have AN e epieRa I ORIk
Of seizeq Vehicle by

hislory of humanity
Covid-19 infection,

tthe prevailing circumstances are extraordinary in the
and require extraordinary measure to prevent the spread of
Crpe I re|e;l;<—:~refore, Police oh.‘icials in exerci.se of POWef U’f 192 3)
€ the vehicle particularly the vehicle seized for violation of
lockdown
In the consonance of guidelines laid down by Hon'ble High Court in
Manjeet Singh Vs. State vehicle may be released if not required for investigation
PUPOse and photographs and detailed panchnama may serve the purpose of
evidentiary element in the form of secondary evidence. All DCPs are reminded by
this Court regarding extraordinary situation due to Covid-19 . The infection which
is spreading Very fast between human beings due to corona virus require
innovation and Creativity. Law is made for service of humanity and we can serve
humanity by interpreting the law keeping in view the threat which is looming large
on humanity due to Covid-19. Therefore, all the DCPs are requested to brief all
the police officials to invoke provision U/s 102(3) CrPC so that gathering in court
could be avoided. Eventually, humanity will win and virus will be defeated by
invoking all provisions and interpretation of law keeping in view that all the laws
are made for service of humanity. DCPs are reminded that all the institutions
including executive and judiciary are for service for humanity.

In view of aforesaid discussion, let the copy of the order be provided
to all the DCPs of West District through Facilitation Center with the request to
issue appropriate instructions to all the police officials within their jurisdiction
impressing upon them to use the provision of Section 102(3) Cr.PC for release of
vehicle seized for breach of lockdown liberally. DCPs are also directed to release

the vehicle in other cases also if the specific law in that area permits police

officials to release the vehicle.

Copy of order be given dasti to applicant. \»{
(Dee‘pikeiTﬁJéﬁkran)
Duty MM:West: THC
Delhi/08.06.2020
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FIR no. 009388/20
PS MV Theft
Uls 379 IpC.

Present: Ld. APP for the State.
Sh. Sagar Kakkad Ld. Counsel for applicant.

| This is an application for issuing untrace report. It is
submitted therein that applicant's vehicle Verna Hundai bearing Reg. no.
DL-8CAS-6951 was stolen on 20.03.2020 and the investigating agency
has Sennt as untraced on 10.04.2020 and it was informed to the
complainant that in case of any objection, the applicant may approach the
CO.Uttt Of Ms. Neha, Ld. ACMM-01, West District, Tis Hazari Courts, Delhi
within 7 days of the receipt of intimation, otherwise it will be presumed
that complainant have no objection to the acceptance of the Final Report
as untraced of the above case by Ld. Court. It is further stated that
complainant has no objection on acceptance of untrace report of stolen
vehicle and due to lockdown approval of issuance of untrace report of the
said vehicle could not happen. It is further mentioned that the vehicle was
purchase on installments and due to non issuance of untraced report, the
applicant is unable to get insurance claim and this is causing her

unbearable and huge lose.
Reply to this application is received wherein it is mentioned

that despite best efforts were made to trace out the vehicle and vehicle is

not traceable.
Considering the fact that best efforts has been made by the

police to trace out the vehicle however the same could not be traced
despite exercise of due diligence. Taking further note of the fact that the
complainant do not have any objection as to the investigation done by the
police and further that the complainant has no objection if the present
untrace report so filed is accepted, in view of the same the present
untrace report filed as suchis accepted and the same will retrieve as and

when the police comes up with any further investigation or evidence.
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI

Presided by : Ms, Deepika Thakran
FIR No 217/2020 i |

PS : Paschim /ihar
Uls : 188 IPC

08.06.2020

This is an application for release of vehicle bearing registration no.

DL- 11EA-046 moved on behalf of applicant Ram Charan
Present : Ld. APP for the State.

Applicant in person.

Original identity proof of applicant seen and returned.

Report perused. As per report filed by the 10, state has no
objection in releasing the vehicle.

In view of the directions given by the Honble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat,AIR 2003
SC 638 and Honble High Court in case titled as Manjit Singh Vs. State in
Crl. M.C.No. 4485/2013 dated 10.09.2014, the vehicle in guestion be
released to the applicant/ registered owner of vehicle on furnishing

indemnity bond in the sum of Rs. 20.000/-. 10 is directed to prepare a

detailed panchnama and shall also take the photographs of the vehicle from
all the angles which shall be countersigned by the complainant as well as by
the accused and the person to whom the vehicle is released. The said
panchnama alongwith photographs shall be filed alongwith the chargesheet.

However, it is observed that during the prevailing time i.e.
spread of COVID-19 it is necessary to curb the spread of corona and social
distancing norms are to be adhered but large number of vehicles are being
seized for the violation of lockdown and therefore it is relevant to note that
the provisions U/s 102 CrPC which authorize police officials also to release
the vehicle. Section 102(3) Cr.PC read as under:

Every police official acting under sub Section (1) of
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